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Nørd Shri. L.Pradhan, Advocate for the 

Applicant and Shri A.K.ose, Sr.Standing Counsel I 

for the Respon'erts 

Non-allotment of quarters to the AplicantI 

is the subject matter of this Original Applica-

tion, In the meantime, by ftJing Misc.?pplication 

No.571/02, the Respondents have disclosed that 
already 

Type-I quarters hasLbeen allotted in favour 

of the Applicant. Learned counsel for the 

Applicant states that without prejudice to his 

claim for a Type-IT quarters, he has already 

Occupied the Type-I quarters allotted to him 

during pendency of this O.A. In the said 

premises, this O.A. is disposed of by giving 

liberty to the Applicant to claim for a Type-IT 

quarters before his authoriI- ; The Psponc3ents 

are also directed to consider the case of the-

Applicant as and when a Type-Il quarters is 

made available. 

The 0.A, is disposed of accordingly. 

No, costs. 

In view of disposal of the O.A., M.A. 

569/02 is also disposed of accordinly.  
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